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CP No ,,237 of 1999

i n

OA.No„2668 of 1996

New Del hi ,, t hi s 21 st day of Ma i"ch , 2000

Hon "ble Shr-i Justice V „ Raj afiopala Reddy, VC(J)
I  Ion ' b 1 e Srnt „ Shan ta Shas11~y, Mernber (A)

Lakhi Ram Rathee

H o u s es N o „ 5 3 e c t; o r •-15

Sonepat„ Harvana , Petitioner--

(By Shri S. R Sharrna„ Advocate - not present)
CShr i M _ L. 0hri, pr-oxy is pnes©n t)

versus

1. N a r e n d e r P r a s a d

S e c r ■ e t a r y E d i j c a t i o n D e p 11 „

D e 1 h i A d m i n i s; t r a t i o n

2. S.C„ Podclar

D i r e c t o r o f E d u c a t i o ri

D e 1 h i A cl rn i n i s t r a t i cj n

Del hi

3,. T., A„ Gosain

0y. ControHer of Accounts
D i r e c t o r o f E d u c a 1: i o n

D e 1 h i A d m i n 1 s t r a t i o n , Del h i

4.. 3 rn t. T u 1 iS s h w a r- i T y a g i
Depu ty D i recto r of E du cat i on
D e 11*1 i A d rn i n i s t r a t i o n

Dal hi Responderrts

(By Shri Vi j ay Pandi ta,Advocate - not present)
( 3 h r i S „ C „ 3 a x e n a ̂ p r- o x y i s; p r- e s e ii t)

C 3 h r i A m a r 3 i n g h, A d m i n i s t r a t i v e 0 f f i c e r ,,
D e p a r t; rn e n t a 1 r e p i" e s e n't a t i v e i s a 1 s o p r e s e n t)

ORDER (or-al)
By Reddy,J,

Ti-ie petitioner is preser-it„ but In is

c o u ri s e 1 i s a b s e n t.. 3 ['i r i M L „ 0 in r i, a p p' e a i- s a s;

procy counsel for the peti tionei" and Shri S., C,.

Saxena appears as proxy counsel for the

respondents^ requesting' for adjournment of the

case on the ground that advocates ar-e abstair>inq

T |-i e p e t i t i o n e r i s p r e s e i'l t i nfrom the courts

person is heard., On 'the side of tfie

i- e s p o n d e n t s 31- 1 r i A rn a r 3 i n g in,, A d rn i n i s t r a t i v e



0 f f i c e r D i r e c t o r- a t e o f E cl u c a t; i. o n a p pea i *■ s a s

cl e ij a r t rn e n t a 1 r e p r e s e n t a t i v e -

0  7[ j-| -|- [-| 0 o r d e r o f "t !'i e T a i b u n a 1 d a c e d

1 3 1 „199S it. has been di nee ted that respoMQeii l.

nos... 1 to 4 to ensure that the pension and other

r Si t i n 0 m s n t b si n e f i t s. si h o u 1 d b s?. c o 111 p u c 'ci ■.j a i i d p a i u

to the petitioner within a period of three months

with interest 12% per annum with effect from

.j, „ 31989. Regard i n g t he c 1 a i rn of the pet11 i on e r

f o !"■ p 0 n s i o n .a r y b b n si f i t s f o r h i si >a i'~ v i c e i 11 l 1 1 e

Government of Haryana, the petitioner was

directed to pursue • ' his .own remedies with his

legal rights„ The petitioner however contends

that the respondents have not complied with the

oi-der of the Tribunal..

_  I n t [i e c o u n t s r a f f i d a v i t it ii a s b e a n

stated t hat t he o rde r has been cornp 11 ed w i th

inasmuch as all the beiiefits are paid to the

petitioner for the service lie has r-eii do red under

the Delhi govei-nrnent and interest also has been

paid as dirested„

4„ The petitioner however subrnit;s that he is

entitled for an amount of about i-upess six lakhs

b LI t t [-1 a r e s p o n d e n t s ['i a v a p a i d o n 1 y a n a rn o u n t o f

rupees three lakhs.. The departmental

i' ep reseh ta t i ve i-ef ti tes t tie con ten t i oi i u i 11 le

petitioner and submits that all the amounts that



a.

has«. been directed to be paid in the order by the

fribunal, have been paid to petitioner and that

the petitioner is not entitled for pensionarv

benefits for'

Government

tl'ie service rends red iii the Haryan
ria

5- As stated supra regarding petitioner's

seI ■ V ice in t he Haryana Govsrnrnen t his rights are

left open and he was entitled to pursue fus

remedies„ The respondents are not directed bv

ti ie fribunal to pay the pensionary benefits for

the service rendered by the petitioner in the

Haryana Government. We are of tfie view tfiat the

i^espondents have complied with the directions of

the Tribunal. The CP is, therefore.
r- 1

N o t i c e s; i s; s. u e d t o t h &?.

I

; p o n d e n t s a r e d i s c li a r g e d.

(Smt,. Shanta Shastry)
MCA)

V... Pajagopala Reddyi
VC(J)
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